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Cast  Iron  M. G. Slebfiss

*12«9. Shrl Wodeyar. WiU Um Min- 
tister of RailwajB be pleased to state;
(a) whether it is a fact  that the 

Mysore Iron and Steel Works» Bhad- 
Tavathi supplied  Cast  Iran M. G. 
Sleepers to the Southern  Railway in 
1952-53;

(b) whether the factory has offered 
to supply M. G. Sleepers during 1953- 
94 also;

(c) whether the Railway Board has 
•aceapted the o£ter; and

(d) if not, the reasons therefor?

The D̂ty Minister  Baihrays 
vid Traasport (Shri Alavesan): (a)
to (c), Yes, Sir.

(d) Does not arise.

SoGAR Prices

*1219. Shri Bf. L. Agrawal: Will the 
Bfinister of Food aad Agrieoltare be
pleased to state the prevailing prices 
of (i) crystal sugar,  (ii) khandsari 
:sugar, and (iii) gur?

Hie Minister of Food and Agrienl- 
tnre (Shri Kidwai): Two statements, 
one showing the daily average prices 
-of Gur and Khandsari  during the 
month of December,  1953 at Haput, 
and the other showing the daily aver­
age |)rlpes of sugar at the various 
markets of India, are laid on the Table 
f̂ the House. [See Appendix V, an̂ 
nexure No. 32.]

Railway" Accident between

Bheemalgondee and  Kxtkrakhapa

*1211. Shri Eswara BeddL* Will the 
Minister of BaUways be pleased  to 
state:

(a) the causes of  the  accident on 
the 6th October, 1953 between Bhee- 
Tnalgondee  and  Kukrakhapa on the 
Narrow Gauge Section of the Eastern 
Railway:

(b) whether any enquiry has been 
held by the Inspector of  Railways; 
.and

(c) if so, what are his findings?

ne PariiameBtary Secretary to the 
Minister of Baitways and Tnatmri 
(Shrl Shahnawaa Khaa): (a)  An
enquiry was held by a Committee of 
Junior Administrative Officers of the 
Railway;  their  finding  is  that  the 
derailment was caused by fracture of 
outer raiL

(b) No, as this is not an aceidtot 
into which an enquiry by the Govern­
ment Inspector of Railways is obli­
gatory according to rules.

(c) Does not arise.

Tapioca

*1212. Frof. Mathew: WiU the Minis­
ter of Food and Agriculture be ptipas- 
ed to refer to the answer given to a 
supplementary question by Shri D. C. 
Sharma arising out of the reply given 
to starred question No. 1878 asked on 
the 6th May, 1953 and state whether 
Government have come to any decision 
regarding the offer of a million tons of 
tapioca flour by the All-Kerala Agri­
cultural Development Association?

Tile Minister of Food and Agrienl- 
tnre (Shri Kidwai): The offer of the 
All Kerala Agricultural Development 
Association was considered in consuls 
tation  with  the  Travancore-Cochin 
Government.  That Government have 
expressed doubts about the feasibility 
of exporting a million  tons of this 
quantity from Travancore-Cochin and 
also their misgivings about allowing 
any large scale exports which would 
a£Fect the food position in the State. 
In view of this, it is not proposed to 
accept the offer of the Association.

Kangra  Valley  Railway

*1213. Shri Hem BaJ: (a) Will the 
Minister of Bailways be pleased to 
state by what date the construction of 
the dismantled Kangra Valley Railway 
will be completed?

(b) Have any representations been 
received by Government for the open­
ing of new stations on this section?

(c) If so, have Government consider­
ed the desirability of opening stations 
at Ladhiara, Sullah and Saliana?
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Th« ParlUmentary Secretary to Ihe 
Walster of Whnjs tmd TAasport 
Ŝhrl SluihBawax Kfcaa): (a) The
restoration  of the NaffroU-Jogmder- 
nagar Section of the  Kangra Valley 
Bailway which was dismantted during 
the War is expected to be completed 
by February, 1954.

<b) The only representations receiv­
ed regarding the opening of new Rail­
way Stations  on the Kangra Valley 
Railway Section are those relating to 
the opening of a Station  near SuUah 
and at Panchrukhi.

(c)  It has been decided to open a 
station at Panchrukhi but not on* near 
SuUah as it  would be only  about 
3 miles from the adioining station.

Bone-meal

*1214. Shri Deegam: WiU the Minis­
ter of Food aad Agrieiiltim be êas­
ed to state;

(a) whether India is self-sufficient in 
bone-meal:

fb) what quantity of raw bones are 
exported annually and to what coun­
tries; and

(c)  what quantity of bone-meal is 
annually imported and  from whi<;h 
'̂ountries?

The Minister of Food and Agricul­
ture (Shri Kidwai): (a) Yes, Sir.
(b) The export  of raw bones  is 

banned.

(c) Bone-meal is not imported.

Hassan-Makgalore  Railway  Line

*1215. Shri Siddananjapi <a)
'Will the Minister of Railways be pleas­
ed to refer to the answer given to star­
red question No. 1395 asked on the 
18th September, 1953 and state whether 
preliminary survey work relating to 
the  Hassan-Mangalore  Railway line 
has been taken in hand?

(b) If so, what is the progress made 
so far?

(c) When is the survey report ex­
isted?

*Ae Depniy HBateter of EmOwmjb 
mmd TnMsport (Shri Alagesu): (a>
Yes, Sir. A traffic survey is  being 
carried out and an aerial survey wUl 
also be carried out very shortly. The 
estimate for the Ehgineertng  ground 
survey is under sanction.

(b)  and (c). The surveys have only 
recently been sanctioned (uul it is too 
early to say when the reports would 
be available for examination.

Railway Euflotebs (ScKiOBiTr)

Shri S MdaMl.w:

\ Shri R. S. Lid:
Will the  Minister of be
pleased to state:

(a) whether the preparation of com­
bined seniority lists of  Class III and 
Class IV staff of the re-grouped Rail­
ways has been completed; and

(b) what are the main principles on 
which the determination of seniority 
is based?

The Deputy Mtslsler of Railways 
and TMsport (Sfari Alagesaa): (a)
No, but the work is in progress.

(b)  The main principles on which 
the combined seniority lists are to be 
drawn up are the length of service in 
the grade, permanent and officiating; 
and maintenance of inter se seniorî 
in the original unit

SHASTRI TRIBmCAL

•1217. Shri Damodara Mtmtm: WiU
the Minister of Labour be pleased to 
state the reasons for delay in filling up 
vacancies in the Shastri Tribunal under 
Section 8 of the Industrial Lisputes 
Act?

The Minister of Labour (Shri V. Y.
Giri):  There was never a vacancy
among the Members  of the  Shastry 
Tribunal.  It was an ad hoc Tribunal 
and ceased to exist after the Tribunal 
had given its main award on the 20th 
March 1953.

Demurrage Charges

•1218. Shri U. M. Trivedi: (a) WiU
the Minister of Railways be pleased to 
state whether it is a fact that different




